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BEFORE THF. HON'BLE NATIONAL GREEN TRM-

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 75 OF 2025

IN THE MATTER OF:

Akhilesh Kumar ...Applicant
Versus

District Collector, Mahoba & Ors. ...Respondents

AFFIDAVITON _BEHALF OF THE RESPONDENT
NO.4.UTTAR PRADESH POLLUTION CONTROL BOARD

I, Dr. Madhavi Kamalvanshi, aged about 55 years, W/o Dr. Arvind
Kumar presently posted as the Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter referred 1o as UPPCB),
Banda, U.P. do hereby solemnly affirm and state on oath as under:

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and
as such I am competent and authorized to swear this
affidavit.

2. That the present matter was taken up on 21.11.2025, upon
considering the matter this vide its order this Hon’ble
Tribunal was pleased to pass the following direction:

=L P-.___R ” 1 “..5. It has also not been disclosed if any enquiry was

4‘,_—5;,_ 2 conducted to find out the misuse of the explosive by
7 Enﬁ: o, the respondent no.5 on the basis of the explosive
1 ]

license issued by respondent no.3. If the explosive has
been misused, it is a serious issue, therefore, the
requisite enguiry ought to have been conducted to find
out the nature and extent of misuse and the action in
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accordance with law was required, if the explosive has
been misused.

In such circumstances, we direct the respondent no.3
to 5 to file a further action report within 04 weeks... "

6.

That in compliance to the above direction the UPPCB has
vide its letter no.913/N.G.T. O.A. No.75/25/26 dated
30.01.2026 requested to the Mining Officer, Mahoba to
provide the latest/current status of mining lease in question,
i.e. Respondent No. 5, M/s Jai Maa Chandrika Enterprises,
Rajendra Nagar, Village Kabari, District Mahoba, Uttar
Pradesh as well as to carry out the joint inspection of the site

in question.

A true copy of the letter dated 30.01.2026 is being annexed

herewith and marked as Annexure-R4/1.

That in reply to the above-mentioned letter the Senior
Mining Officer, Mahoba vide its letter no.-1616/M.M.C.-30-
Khanij/2025-26 dated 03.02.2026 has informed that the
validity of mining lease in favour of the Respondent No. 5
was from 24.05.2001 to 23.05.2011 and presently no mining
lease has been approved for the said area.

A true copy of the letter dated 03.02.2026 is being annexed
herewith and marked as Annexure-R4/2.

That the inspection of the said mining lease in question has
been carried out by the joint committee comprising the
UPPCB and Mining Inspector, Mahoba on 27.08.2025

wherein a Civil Structure was found at the side but in the

said structure no explosive or other material was found
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stored and a farmer Shri Ali, R/o Village-Leta, Tehsil-
Kulpahar, District-Mahoba was found present who informed
that no mining, storage of explosive material and blasting

work is being done at the said mining lease in question.

That no Consent to Operate (CTO) was ever issued by the
UPPCB in favour of Respondent No. 5 under Water
(Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and Control of Pollution) Act, 1981, as
amended.

The Project Proponent was issued license by the office of
Joint Chief Controller of Explosives, Central Circle office,
Agra under Form P-3, (Sr. No. 3, Schedule I, Rule 35) of
Ammonium Nitrate Rules, 2012.

A true copy of the license dated 15.06.2016 is annexed
herewith and marked as Annexure R4/3.

e

DEPONENT
VERIFICATION:

Verified at Banda on this the 7* day of February, 2026 that the
contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true,

no part of it is false and nothing material has been concealed

therefrom, W
DEPONEM
mjeu oeptedhesi famaltarth
=3 ORN ' BURY s cenmen
( MB “So has YUgned
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Annexure-1
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T 6. In such circumstances, we direct the respondent no.3 to 5 to file a further action
report within 04 weeks......... »
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R Tgde Fum, 2012 21 ol Ao e AR P s )

LICENCE FORM P-3 9
(Ses SrMo.-3 of Schedule | and rule 35
of Ammonium Mitrate Rules, 2012 )

Rrvies Rfmio gor oumah) 3 o3 g @, s e & ewdn & e, T 7

Licence to possess for use of Ammonium Nitrate from a store house attached to explasives manufacturing unit (ANFO)

ST} W | Lirence No.: ACCAUPTI(AL1S)
Afer S ER | Annual Hence Fee Rs: 10000 {

SRR TR A Wl M/ Jak Maa Chandrika Enterprises Vrup, Siat, Sudlia Kumari (3208781 : Smt Sudba Kumari)
Licence is hereby granted to : Rajendra Nagar, Post - Karbai,
R 17 - Karbei

fAn. MAHOBA , T1- Utter Pradesh , {7 18 - 210424
Phone » , Email-, .

1. TR 15 Proprictorship Fiem
Stats of licence holder: Proprictorship Firm :
2 3o R B e S g b P R g rTemah A g e, onifr e Huwdn SR e dga
Licerce is valid only for the following purpose : Licence to possess Tar use el Ammoniam Nitrafe from a slore house attached to explasives manufaciuring unit (Al H
3 H‘i‘{‘fﬁ &mnm’ﬁ@? iﬁ ﬁﬁif@fz’ﬂ%f@ f‘.t: i":
Licence is valid for the following quantity of Amenondnm Mitrste:

T ot Ram T 0% GAG T AT (1 ) Y UeP a5 A 0 B oA g SRATH AT32E ) Wk Iy
Nam; and Description Quantity =t = ime {Kg.) Quemtity of Ammeosdum Nitme to be grurchased in 2 financial Year (K2
Ammonium Nitrats (Solid) 200000 7200000

4. o oieR e aienell) ¥ agEeEn
The liceased premises shal} conform 1o the following drewingls):
IrrEe HE | Drawing No : A/CCUPPLZ{A#$18) RRAIT | Dated : 150672016
5. s ofem PeliEe W w PE g
The Licensed premises are situated at following address:
Sarvey No. 552 & 5531, TEITHG | TowniVillage : Leta, Tehsil - Kufpahar
TR T | Potice Station : PausadifISH | District: MAIOBATS | Siute  Untar Pradesh
fri 38| PinCode 1B | Phone : 3 § E-Mail : e | Fax

6. e et Pt gRut aww
The iicensed premses consist of folfowing fcilities ¢
Coosist uf fore bouse .
'.r'.aa?‘iﬁ: faglg-;wmmmmaﬁwﬁ‘aﬁﬁmlsu.tﬁwh?anﬂqummr‘m TG Bram 2012 it v, e 9T aen PraRifRa Suasll & e ol S ot &
G T 5 S SR S (e o, i v o R SR T ) ¢
{iﬂﬂaﬁﬁmmmmmm&ﬁﬁmﬁﬁlﬂﬁhﬂ&mﬂl

The ficenre is pranied subject (o e provision of Explosives Act 1583 as smended (rom time o vinee amd the Anmmoniam Ritrals Rules, 2002 framed there undes and the conditions, sdditional conditions umd
Annexures.

{i) Drawings {showing site, iona) and other details) as stated in serial No. 5 above.

(i) Corditions snd Additioreal Conditions of this ficence signed by the ficeme issuing authority.

8. mp @ ur 200 v qu @M
This ficenoe shall reruin valid 6l 311 day of March 362t

g R Rl RPN, 1854 1 U o TR SRR 2012 T 58 2 @ e il o e A T wr AR oe aReR, SiieE I
A T S TANE 9 W B AR R T ¢ e e 202 0 gt afg AR Yom A=

This licence is Tiable 10 be suspended or revoked for any vitation of the Explosives Act 1884 or Ammonium Nitrate Rutes, 2012 fi ¢ und the condit is I i icenses i i
OO ol it gar o tommbalinugertisde fmpni i plos _ y; i 1ate , 2012 framed there under or the conditions of this license df e licensed premises are

Sd/-

AR | Date: 1510612016 Wy o Rwies frgss
Jaint Chief Contreller of Explosives

Translers: W, S | Central Circle office, Azra

»  Change in Licensee Nome/Address/Status dated - 14072014

Gﬁﬂﬁ? Tl & forg Ui, | Endorsement for renewal of licence:
o Fadm i et adie ST W & pRnR

Date of Renewal Date of Expity Signature of hicensing authority

D6/372025 3032030 Ji. Chiel Controller of Explosives, Cental Circle, Agra

R 3o seRfren Tgde o g Tam T e e e s &

Statutory Warping : Misuse of Ammoatam Nitrate shall constitute sevicus criminal
! . b tofftace under the law.
Note :- This is system generated document does not require physical signature

their records.

Applicant may take printout for
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